WAGERS ACT 1848
ACT No. XXI. of 1848
(Rep., Act 9 of 1872)
[10™ October, 1848.]
Passed by the Governor General of India in Council, On the 10th October, 1848.

An Act for avoiding Wagers.
WHEREAS it is expedient to discourage gaming and wagering for money, It is enacted as follows:

I. All agreements, whether made in speaking, writing or otherwise, by way of gaming or wagering,
shall be null and void: and no suit shall be allowed in any Court of Law or Equity for recovering any sum
of money or valuable thing alleged to be won on any wager, or entrusted to any person to abide the event
of any game, or on which any wager is made.

I1. The several Courts of Justice established by Royal Charter, instead of directing an issue to be tried
on a feigned wager for ascertaining any disputed fact, in the exercise as well of the Equity or Admiralty or
any other Jurisdiction as of the common Law Jurisdiction of the Court may issue summonses to
witnesses, and cause them to be examined orally in open Court as witnesses in the cause; and the
witnesses so summoned shall be bound to attend and give their evidence in the same manner, and under
the like penalties for neglect or disobedience, or for giving false evidence, as any witness duly summoned
to give evidence according to the practice of the Court before the passing of this Act.




